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In the Central Administratiue Tribunal
Principal Bsnchj Neu Delhi

Reqn. No« CCP-a4/89 In Data? 25,5*l9go,
DA-148/87

Shr i R,K, V'adau Petitioner

V er su s

Union of India & Respondsnts
Another

for the Petitioner ,. Shri \I,P. Sharma, Advocata

For the Respondents .... Shri Jagjit Singh, Advacats'

COR APis Hon'ble Shri P. K, Kartha» Uice-Chairman {Dudl.)
Hon^ ble Shri D, K, ChaRrauorty , Administratiue flembsr,

1. Uhathsr Reporters of local papers may ba allousd to
sea the judgamsnt?

2, To be referred to the Reporter or not? ^

(Dudgement of the Bench daliv/ered by Hon'ble
Shri P, K, Kartha» 1/ic e-Chair man')

In this C.C.P, , the petitioner has aliagsd that

the respondents have not complied uith the judgement of

this Tribunal dated 19,10,1987 and, therefore, Contempt

of Court Procsedings should be initiated against them.

2, U'e haue heard the learned counsel for both the

parties and have gon e; thr oug h the records of the case

carefully. In our opinion, no prima; facia case has bsen

made out for intiating contempt proceedings against the

.respondents for the reasons given belouj.

3, By the judgement dated 19^10,1987# this Tribunal

had directed the respondents to dispose of the apoeal

filed by the petitioner by passing a speaking order in

the light of the findings and 'observations made in the

judgement. The Tribunal had also fixed a time-liinit of

three months for the purpose.
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• i h 9r etiT't er j 'cne petitioner had been reinstated in

serwice v id e order passed b/ the r-espondants on 11,4.'1988,

The grieuanca of the petitioner is that the respondents nave

not given to hirn back uages from 25,/!^l9G3 to 10.4.1988

along uith incremants, bonus, house rent allowance, and

children education allouonce. Thsy have also not considered

him for promoticn uhich became due during this oeriod.
1

D, The respondents haue stated in their reply tha't the

Tribunal's judgement does not contain any direction as

regards the payment of back wages or grant of other conse

quential benefits as sought by the petitioner in the C, C. P.

Ua are inclined to agree uith this contention. The Tribunal

has not passed any direction in this regard,

5» In v/ieu of the foregoing, ue see no merit in the

present C.C.P, In case the applicant feels that he is

enbitled to claim bac.k wages during the relevant period

and other consequential benefits, he may file a fres'n

apolication in the Tribunal in accordance uith Isu, if

so advised. The C.C.P, is dimissad and the notice of

contempt di scharged^ui th the a^^orasaid observations.

The oar ties uill bear their oun costs.

_ ' ' ..
(D. K. Chakravorty (P.K. Kartha)

Administrative Member Vic b-Cha irrnan (Cu dl, )
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